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THE WANIPUR ?UBLIC PREMISES (EY TION OF'"

ORIS QCCUPANTS)
(As passégAb 1’31 ecls-:tlve ‘Assemo?y, . 1pur on 42 1-79)
' A'Y\
' BILE 7,1,0;_

to provzde for the _prevention: of slums and for the. speedy eviction - -
" of unauthomsew occupanto from public premv‘es in the State
of Mampur '
|
Be it enacted by the Leglslat ure of Mampur in the twenty-
ninth yeer of the Repubhc of India as follows :— . S

1. (1) ThlS Act may be called’ the Mampur Public Prermses_ Short title,

V(Ev1ct10n of Unauthomsed Occupants) Act, 1978.. - extent &
. ) commence-
'('2), It extends to’ the whole of the State of " Mampur ! Hereiks
3) It snall come into. force with eff.ect, from 1st Decembe'r,,'
1978, _ Lo ’ . oo '
v 2 -Tn this Act unless the context ctherwise requiréé—-— _ : Deﬁn'ftiohs,

('*) compete'nt authorlty means any person or authority
Vavthorzs d by the Government, by notification, to perform thefunc-
tions of ihe competenl, auuhorlty under this Act for such arsza or
in relation to such class’ or publie premlses as ma} be spec ified -

in the notification. o . !
(&) "‘Giavernmen’t”'umeans ‘the State Govorr‘me’it"

; (¢} “Lcca_ authonty . includes Planning and Dev ewyu-,nt
"Authority, Municipal Board, Dlstrlct Councﬂ Blick Samiti, Town
Comrmttee Gram Panchayat ebc

(d) “premises” means any land or any bLlLdlng or hut or .
f’part of a bmldmc or hut and 1ncludes——’ "3

> (1) gardens, grougds and outhouses,;_ if any, apper‘taininé- to
* such building or hut or part of a building or hut, and
(il) any fittings affixed to such building or hut or part of a

“building .or hut for the more beneﬁtlal -enjoyment there—
of;

(e) " “public premises” means—

(1) any prémises belongmg to, or ‘taken on. lease or requlsl-
* ‘tioned by, or on behalf’ of the Go'vernment ;

(ii) any prermses belongmg to, or vested in 'a local autho--
rlty, :
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' (f) - ‘Revenue Comnnssmner” means ’che Revenue Comsz
sioner .of the Government of Mampu 3 , -

, ‘(g) “Unauthonsed occupatlon” latic
- ‘Premises, ~‘medns’ the oceupation, ., . - 1th1n 2’ peri
1rnmechately ‘befote the dateé of "c'-hfé commencer
at any time after such date, by any person;:
without lawful authonty for such occupahon

3.. (1) If the competent authonty, :
eems* fit,is - - satisfied th

- authorised’ occupation, it may, Y. DL

make: an
shall—

et (2) (a) The competent authonty shall, |
proclamatlon ref'erred to in clause - (c). cause
made by :it under- sub=section (L)xto -be;

some other conp1cuous part of the;

_section (1) to be prchanned"»b v beat of drif
the loecality . con’cerned and-. thereupon ‘such
to- have been duly served‘ on all “persons- C(

fon .(1)7s ._
‘the proclimation and s
the fact and the date of such proc‘amatlon_
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(2) Where any property is sold under sub-section’ (1) the sale
proceeds shall, after deducting the expenses of the sale and the -
amount if any, ' due to the ‘Government or the local’ authority
concerned as the case may be on account of ‘damages, be paid to

such person or persons as may.appear to the competent ‘authority
to be entitled to the same : : ; L s

Provided that where the competent - authority is unable to -
-decide as to the person or persons to whom the balance of the -
araount is payable, or &as to’the apportionment of 'the same, it may’
‘refer such dispute to the civil court of competent jurisdiction and

the decision of the court thereon shall be final.

6. (1) An appeal shall -lie to the ' Revenue Comm'issiVOner“
from every order of the competent authority made in ‘respect of

\

any public premises under sub-section (1) of section 3— -

Avpeak. .

{(2) The appeal under - sub-séction 1y sh‘all ‘be preferrea:' 24
. within thirty days from the date of the proclamation. réferred: to

“in clause (b) of sub-section (2) of section 3, /

Provided that the Rev.enue- Commissioner may enﬁeﬁain the -
appeal after the expiry of the said period of thirty days if it 18

satisfied that the appellant was prevented by sufficient cause from
filing the appeal in time. SR S : '

(3) (a) The Revenue Commissioner may, for sufficient, cau_se,
order stay of the endorcement of the order of the . competent
authority pending the disposal of the appeal. T

- (b) No. order for stéy of' enforcement shall be made un'derﬁ""
clause (a) .unless the. Revenue Commissioner is satisfied that the

appellant. is . entitled. to the possession of the public- premises.”

|

‘the Revenue Commissioner as expenditiously as possible,”

(5)' The order of the Reve_‘nue: Coz‘mnisSioner; onr appeal- under

(4) Every appeal under . this section shall. be dis‘posed b(‘.)‘f by ’

this section, or the order of the .competent ‘authority under sub-..

' n sub—sectior_x (2) of this section shall be‘ final. )

7. No suit or other proceedings shall lie or be instituted in
any civil court in respeet to any matter arising under provided
for by this Act. ] ‘ -

8. (i) The Government way make rules for carrying out
‘the purposes of this Act. ' o

(2) In partieular and without prejudice to the ‘generality of

-Bar of ju- -
risdictien

“.of court.

Power to |
. make rules.

foregoing power, such rules may provide for. all or any of the

following .Imatters,’ namely :—



Repeal &
Savings.
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213. of the Constitution of India.

(a) the making of enquiries under this Act;

(b) the procedure to be followed in tak.mg possessmn of public
premises ;

(¢) the manner in which appeals may be preferred and the
procedure to be followed in appeals;

(d) any: other matter which has to be or may be prescribed ;

(3) Every rule made or - notification' issued under this Act

'shall, as soon as possikle, after it is made or issued be placed on the

table of State Legislative Assembly and before the expiry of the
session, in which it is so placed or the next session of Legislative
‘Assembly agrees in making any modification in any such rule or
notification or agree that the rule or notification should not be

made or issued, the rule or notification shall thereafter have effect v

only in such modlﬁed form or be of no, effect as the case may be,
so however, that any such modlﬁcatlon of ‘annulment, shall be

fwithout prejudlce to the - validity of anythmg prevmusly ‘done
under that rule or nodification.

9. (1) The Manipur Public Prermses (Ev1ct10n of Unautho-
rised Occupants) Ordmance 1978 shall stand repealed on the day

‘thls Act comes'into force.

2) Anythmg done and any step taken (including order,

- schemeé, rule,” form or nutlce) and any"ac'tion taken under the

repealed Ordinance shall; in so far it is not inconsistant with the
provisions of this Act be treated as to have been done and acted

“under ‘the provisions of tms Act and shall continue to be in force

until superse\oed

'10. Validation notwﬂ:hstandmg anything contamed in the

Act or any other law for the time being in force in the State of

Manipur anything. doné and any step taken (including order,

‘scheme, rule, form or notice, appomtment) purported by under the

provisions of the repealed Ordmance and the Rules framed there-
under shall not be illegal and invalid for the reason that the
Governor had no powerto promulgate the Ordinance under Article .

i



